HARYANA VIDHAN SABHA

LIST OF BUSINESS FOR THE MEETING OF THE HARYANA VIDHAN SABHA TO BE HELD
IN THE HALL OF THE HARYANA VIDHAN SABHA, VIDHAN BHAWAN, CHANDIGARH, ON
FRIDAY, THE 22"° FEBRUARY, 2019 AT 03.00 P.M. (SECOND SITTING).

L RESUMPTION OF DISCUSSION ON THE GOVERNOR’S ADDRESS AND VOTING ON
MOTION OF THANKS.

RESUMPTION of discussion on the following motion moved by Dr. Pawan Saini, M.L.A. on the
21% February, 2019, namely:-
“That an address be presented to the Governor in the following terms:-

‘That the Members of the Haryana Vidhan Sabha assembled
in this Session are deeply grateful to the Governor for the
Address which he has been pleased to deliver to the House on
the 20" February, 2019 at 2.00 P.M."."

il. OFFICIAL RESOLTION.

A MINISTER to move - “That the Criminal Law (Haryana Amendment) Bill, 2018 was intended
to amend existing Criminal Laws related to sexual offences against woman and children by way of
enhancement of punishment with an objective to deter the perpetrators from committing such heinous
crimes as that of rape on women below the age of 12 years by way of providing capital punishment.
Accordingly, the Government of Haryana moved the Criminal Law (Haryana Amendment) Bill, 2018. This
bill was passes by Haryana Vidhan Sabha on the 15™ March, 2018;

And whereas, the said Bill was presented to the Governor of Haryana in compliance of the
provisions contained in Article 200 of the Constitution of India for giving his assent thereto;

And whereas, the Governor reserved the said Bill for the consideration of the President of India
under Article 201 of the said Constitution;

And whereas, the Central Government also has passed the Criminal Laws (Amendment) Ordinance.
2018 with similar intent. Subsequent to passing the bill by parliament, the Government of India has issued
the notification of “The Criminal Law (Amendment) Act, 2018 on dated 11™ August, 2018. While the
objective of the “Criminal Law (Haryana Amendment) Bill, 2018” and that of the central Ordinance is
similar, the Central Ordinance is more comprehensive. Accordingly, the State Government requested the
Ministry of Home Affairs. Govt. of India to return “The Criminal Law (Haryana Amendment) Bill, 2018
After that, the Ministry of Home Affairs, Govt. of India intimated to State Government that the
Government of India has no objection to the withdrawal of “The Criminal Law (Haryana Amendment) Bill,
2018”. In view of the “The Criminal Law (Amendment) Act, 2018 which was notified by Central
Government on dated 11" August, 2018, there is no need of “The Criminal Law (Haryana Amendment)
Bill, 2018,

And whereas, the Council of Ministers in its meeting held on the 4™ February, 2019 has decided to
withdraw the “The Criminal'Law (Haryana Amendment) Bill, 2018”;

Now, therefore, in pursuance of the provisions contained in Articles 200 and 201 of the
Constitution of India, the Legislative Assembly of the State of Haryana hereby resolves to withdraw the

“The Criminal Law (Haryana Amendment) Bill, 20187



I1I. LEGISLATIVE BUSINESS.

1. The Haryana Service of A MINISTER
Engineers, Group A,
Public Health
Engineering Department
(Amendment) Bill, 2019.

2. The Haryana Shri Durga A MINISTER
Mata Mandir Banbhori
Shrine Bill, 2019.

3. The Haryana Private A MINISTER
Universities
(Amendment) Bill, 2019.

4, The Haryana Laws A MINISTER
(Special Provisions) Bill,
2019,

CHANDIGARH:

THE 21°" FEBRUARY, 2019.

to introduce the Haryana Service of Engineers,
Group A, Public Health Engineering
Department (Amendment) Bill;

to move that the Haryana Service of Engineers,
Group A, Public Health Engineering
Department (Amendment) Bill taken into
consideration at once;

Also to move that the Bill be passed.

to introduce the Haryana Shri Durga Mata
Mandir Banbhori Shrine Bill;

to move that the Haryana Shri Durga Mata
Mandir Banbhori Shrine Bill be taken into

consideration at once;

Also to move that the Bill be passed.

to introduce the Haryana Private Universities
(Amendment) Bill;

to move that the Haryana Private Universities
(Amendment) Bill be taken into consideration
at once;

Also to move that the Bill be passed.

to introduce the Haryana Laws (Special
Provisions) Bill;

to move that the Haryana Laws (Special
Provisions) Bill be taken into consideration at

once;

Also to move that the Bill be passed.

RAJENDER KUMAR NANDAL,
SECRETARY.
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